
Abdul HakIrri 	
. 	 Applicant 

Vrs. 
Union of India & Others ...,. .... .,......... .. .........Respondent.s 

ora 	 4 

HON13LE MR. C.R. MOHAPATRA, ME~TBE1jRçA 

Heard Sri N.R. Routray, Ld. Counsel for the applicant 

and Sri S.K. Ojha, Ld. Standing Couns& appearing on notice for the 

Rahvays on whom a copy of this O.A. has already been served and 

perused the materials placed on record. 

2. The applicant while working as a PCR Trolley man In 

the Uonmct,ion Organization of T--.'PctCoast Railway was given 

financial up-.gradation to the seale of pay of Rs.2650-4000/- w.c,f. 

01.10.1999 by an order dated .19.03.2003 (Annexure...A/2). He retired 

from service on 31.102009. After the isance of the order dated 

19.03.2007 (Anneire-AI2) till his retirement on 31.102009 the 

arrears on account of financial upgradation under the AP Scheme 

was not released to him. in spite of his personal approach to the 

authorities no fruitful result was achieved. Hence he had submitted a 

representation on 16.03.2009 (Annexure-At3) for redressel of his 

grievances. Finding no ivorable response from the concerned 

authorities of the Railways so f.r, the applicant has approac.hc " 

Tribunal by filing the present Original Application under Sec 	L 
of the Administrative Tribunal's Act, 1985. 	Sri Routra., 1.. 

Counsel for the applicant submits that till date no arrears of salary has 

been paid. At this stage without going into the merit of the case and 

t, 



0 . 

i ic i&.eoJcnts No.2 &. 4 are directed to cojisldler 

the pending reprewntation at Annexure-A]3 and reieae the arrears of 

aiary in pursuance to the order dated 19.01.2007 at Ati.necure-A/2 as 

admissible under the Rijics within a period of three months from the 

date of receipt of the copy of this order, Ordered accerdingly. 

3. With the above obivaf ion and direction, this (IA. is 

disposed of at the admission stage itf. No costs. 

4 Send copies of this order to the Remndents (together 

with the copy of this (IA) and aI copy of this order may be 

to thc'  
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